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3047496 " Mr A.Ahmed for the contempt
/g7 = 4 AL s . #9v.  petitioners.
y e This contempt petition has beer
ComAT /3"/
Y S i 7Y
e C}”\/]”/{A 27 ';cants in the O.A.;for alleged non-
A o~Der. e MU r 8-S compliance to the order dated 24.8.

N 195 passed in 0.A.125/95.
: W s o/ %ff I S / ,
, S V. : ‘,Jx The time for implementation of
/9 EE c7 "the order was extended upto 18.6. 96
. Af o~ A m/Qt? vide order dated 1.5.96 in M.P. 42/9e

£ /% Lo Lo IS (0-A:125/95).

i .
1 | -~ Issue notice on the alleged %
§

‘submitted by the petitioners,appli-

‘contemners by Registered Post wféh

!A/D to show cause as to why a con-
[bvy '1,tempt of Court proceeding should nof
7 ) : ) . : be initiated against them for wilfu.

- ' Y’ %7 " 1viclation of the Tribunal's order

Depaty Regl (G) ( § ,
santcal Adininioretive Tribuu (dated x8.24.8.95 passed in 0.2.125/
‘ Guwahat! Beash v 11995+ Returnable on 4.9.96.
i { |

ﬁ“ (‘ : List cn 4.8.96 for show cause
@i:e , ‘‘and further orders.
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Mr A.Ahmed for the petitioners.
Mr S.Ali, Sr.C.G.S8.C for the alleged
contemners .'

Mr Ali has submitted that the
applicants have been paid. He seeks
short ad journment f£o file show cause.

List for show cause and further
orders on 23.9.96.

by

Member

Learned counsel Mr A. Ahmed for
the petitioners. Mr S. Ali, learned Sr. C.G.S.C.
for the opposite parties. Mr A. Ahmed submits
that he may be allowed to withdraw the
Contempt - Petition as payment has already

been made to the applicants. Prayer allowed.

The Contempt Petition = lis disposed

of on withdrawal. . ‘!%\
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, ng» IN'T g ENTRAL ADMINISTRATIVE TRIBUNAL‘
guwohsfl poacd GUWAHATI BRANCH:
. g‘.’\?étim
™ GUWAHATI.
CONTEMPT PET ITION WO, 26 GF 1996,
( in O,A. No, 125/95)
1
IN_THE MATIER OF:
-

Non.compliance of Ju‘d‘gmen.t &
Order dated 24-8-95 passed by
'théAHOn”blé Tribunél 1in 0,A. No,
128795, -

»

- AND -

IN_THE PATTER OF:

SriN, Limbu & 14 Dthers | -

U Y I ] PetitionerS.
-Versug—

1y A Nownbian

The Under Secretary , Defence, L_J\,\\
Government of India,

N ew D;alhi.

3) D EeRABG L HUNGDI TN
C.D. A, Narangi, GU,Wahati . .

@M},\r""L - , L ~ (contd.)
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3) SriS. Deb Na-_l-.h,
| Garrison Engineer,

868 EWS, C.o 99 APD,

.e. COntemners.

The humble petition of the

above-named petitioners:
MO SPECTFULLY SHEWETH:

1) - That, the Hon'ble Tribunal vide Judgment

& order dated 24-8-95 passed in D,A, No. 125/95

was pleased to grant the following cOncessions to

the applicants :-

i) Special dué7éllﬁwancas, Z ii) House rent A
allowances, J iii) Speciel cﬁmpensatOry Remote
locality)allowence and 4) Field Service concession

for the petitiOnérs who are legally entitled.

2) That all the aliowances granted by the
Hon'ble Tribhﬁal vide jﬁdQeMBnt & Ofder dated 24-8-95
have been paid'tdfthe applicants till December, 1995
after filiné contempt petition No,10/96,

N

3) That, the arreass ©f the abOve cOncess ions
have not yet been paid from 1st January,1996 tidl

to-day thOUQh the Hon'ble Tribunal gave clear

diregtion t0 the RespOndents clear up all the dues

inéluding the arrears within a period of 3 (three)

(Contd.)



- & order of the Hon'ble Tribunal .

- 3 -

months from the date of receipt of the judgment.

-

4)' . That, the contemners have not yet taken
éteps to pay arrear dues wifh effect from 1gt
January,1996 till to-day they have also® not taken
any atéps.to pay their current dues and'as such,r

it is a fit case for initiation quc0n£empt procee-

dings against the cOntemners.

5) That, your petitioners beg to state that,
in eérIier Occasgion als® fhe antémners did not
take any steps for payment of the benifits granted
to the applicant by the Hon'ble Tribunal. But only

after filing the cOntempt petition No, 10/95 thay

being affraid of prosecution of the contempt case

they paid their dues till December;1995 and since
1st January, 1996 the cOntemners have not taken
any steps for payment of the duesand theyeaxexky
ther%obybtbeTﬁontemners have deliberately and'wiil—
fully distbeyed and disregarded the judgment &
Order given by the Hon'ble Tribumal. As such, it
igs a fit case to punish the/contemners by initiating
contempt proceedings against them .

| (
That, it is wOrth mentioning fhat the Government

0f India has already granted sanction of the amount

involved for payment of the applicents in 0,A, No,

125/95 to impliment the judgment & order dtd, 24-8-95

pessed by the Hon'ble Tribunal , Guwahati Branch,

. Even the contemners have not taken any steps to pay

14

(contd, )
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- 4 -
the dues with effect from 1-1.96 till date,
And hence, it is a fit case £0 brought contempt
prOceeding against the contemners and to punish
them in accoOrdance with lay .

/

Annexure-X is-the photocopy of the
Sanctioning letter No, P,C, 90237/
(4919/BAC - Legal €£/442/LC/D(Chv) 1 Govt.
of India, Ministry Df'Befence'dated
14-6-96_isé¢uedvby the Under Secretary
fo the Government of India, Ministry of

‘Defence.
]

7)  That , the petltloners beg to submit
that, only if they are hold up in the c0ntempt the

contemners will pay the dues_Of the petitioners,

3

It is, therefore. respectfully
prayed that, the Hon'ble Tribunal may be
pleased-tollssue chtempt notice to the
cOntemners tD,;hQW cause 2as én why they

should not be punished under Section 17

-

6f the Central Administrative Tribunal
Act,1985 for non-compliance of Judgment &
order dated 24-8-95 passed in G.A.‘N;TJ.
125/95 fully and if &ny cause Or causes

are shown then éfter hearing the partieé

(CDntd.)
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. the contemners should be pubighed in
accordance with law Or pass such épy,
other order Or orders ag the Hon'ble

S Tribunal méy'deem fit and prOper;

Further it is ﬁrayed in view of
the facfs and circumstances of the cases,
the Hcﬁ'ble Tribunaljmay be pleased to
give diiectioh‘tc the cOntemners t0 appear-
in person before the Hon'ble Tribunal to
explain‘as to why they could not be bunished
foi'non-compliaﬁce of the Hon'ble Tribunal's

order. N

" And for which act of kihdneés'your petitioners as

in duty bound §hall ever pray.

RIFICATION.

I, Sri Kedx@xx % N. Limbu, do hereby
verify the above statemaqts and I decdare that’
the statemenfs,afe true to knowledge, belief

& information and which I belid\e to be true.

I put my hand/ sign this ver\fication

to-day on [9th day of July, 1996 at Guwahdi.
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IN THE OOURT & MAGISTRATE AT GUWAHATI,

AFFIDAVIT

I, Shri N. Limbu, serving Peon under the Garrison

Engineer, 868 EWS C/0 99 A,p.0. petitioner in the above

case do hereby solemnly affirm as follows:-

1. That I am the petitioner in the above Contempt
petition as such I am well acquainted withthe facts and

circamstances of the case.

2, That the statement made in this Contempt petition
are true to my knowledge and belief., .

3. That this affidavit is made for filing Contempt petition

‘before this Hon'ble Central &dministratiVevTribunal at

Guwahati Bench. :

e0eceecejae e ettt

S Y e sl s a TR
=

Signed before me today on VTHkgjﬁy

1996 , who is identified by Srhi Xdkx
Adil Ahmed, Advocate, Guwahati,

. , lstrate.

ath,
» Magi®t?
Jodiclel (L urrahah

18, Cle*
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DRAFT_CHARGE
% » | The applicahts aggrigved fOr non- o
é compliaﬁce and non-payment of SDA,HRA,SCA(RL) and
=€ FSE in terms of Hon'ble Tribunal's judgement &
- order dated 24-8-95 passad in O.A. No, 125/95 ,
% The pontemaeré/respOHdents has willfully ,deli-
:i | : ~berately'violated the judgment & order dated 24-8-95
4 | : by not implementing the direction contained therein.
% till date. Accordingly the réépcndents/cOntemnersv
is liable for contempt of cOurt proceeding and
‘severe puﬁishment thereof as ﬁrovided for under
‘; - the law. They may glso be directed to app?ar per-
4 | sonally and reply the charge in this Hon'ble Tribunal.

PO I UC- NS S
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Mo, FC 9029//h919/FIC-LegaIVQAZ/LC/D(LlV 1)
- “Government of India,-

L Ministry of Defence, .
Cr | New. Delhi the 14th June, 1996 -

~‘~":.s" A

zsubject ~{ | Implementationa?f AT

The Chief of the Army Staff.

ud t G h ti Bench
. in 0:A, No. 124/& 125/%5 %fTeg bqgshgya 2 enc ‘ y

Krishna Sinha .& Others/N, Limbu & chérs ‘ ) ;
i ‘respecfively. E anui .

- F,‘. "

sir,

I am directed to refer to the judg ement dated thh August
1995 delivered by CAT Guwahati Bench in 0.A. No, 124/95 &
125/95 filed .by Shri Krishna Sinha & others & N. Limbu & others
and to convey the .sanction of thé President for:implementation

. ,of the directions contqined in-the -above cited judgement whereby
“the only .a.pplicants in.the ahave sdid orivinal a«polic ‘tions

are entitled for the following t=

(a)  Special duty aIIOWance (SDA) with effect
from . th: date of actual podsting in Nagaland
on or after 0% Deéi 1988 as. the case mav be,
in respect of: only thoge who weye appointed
originally outside ‘the North Rast region and
subséquently ‘posted to North East Region.

(b) Speoial Lompensdtory a»llowanee (RL) with
effect from the actual date o¢f posting in

" Nagaland on or aftar O\ODt 1986 as the case .

may bea ' . ‘

(c) Field Ser\ice Concession t= with effect from
01 Apry 1993 or from the date of actual
appointment as the case mav be.

¥

(d) House Rent A 1 owance as the rate as aDDWi—

* cable to Centrql Government employees in the
place. of ‘the petitioner's posting for the
period from 01,10,1986 or from the actual
date of appointmcnt as the case may be upto
28,2,1991 ‘und at the rate as may be a.-pplica-
ble from time to time as from 1.3.1991 upto
date and continue to pay the same at the rate
prescribed heredfter.

,. ' j.'.o~2/"'-
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2. The payment to the applicants will howewer be sub ect

to .revi

ew and.recovery. baged 'on. the outcome’ of - SLP filed
{Pthe Govt. against the
S

Judgerent in: question and . other
s involving similar issues pendinglin’t

g:he Supneme\Court.
The applicants in the afore

said O will be éntit]ed for’
’ arrears .0f above allowance and the exPenditure incurred
- thereon. would be- accounted: for under.

of Chargedrexpenditure"
- Tor.whigh :sanction wiil: be" Y88 ued separately after due
~_~ver1fication by audit. _

bt A

_ Ty wh'( A | :

4, "This issues with the*conourrenoe af. Ministry of De~ence
(Finance) vide their 04 No.;1062/w I/96 or 1996

\
l.

,: \ 4 . N
L Yours faitpfully, .
LR \\x&\w W |

VA chavda } '\ o
Under Sleetaf‘Y Fo.; he_, Govta, of India. L

‘ : ' ’ ieittln ;
AR 3. Army HQrs/E~1n~C Branch L
.‘.,y.!:'-z‘:. n-“_'.2.‘?. 1< DFA/AG/ K Cdbies "."" LI C . 2 \
R AG/Org*Q(Civ)(d) BTN ~ S
: ‘T%g,. +CGDA; "New. Delt io

CDA conerned cbpy'signed in ink'
C 6. DF;(Works) j ~'2 p0p ey il
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Otetnl Apienttn K124 of jogs '
R TP '
-1, Origtnal Applicnilon No. 125 of joq5 '
; ‘ S
I§ o Date of doctlylon: This the 2410y doy of August 1yys
£ “ *
. : C AT Konng ) ot e
!{»’ . Thy Hon'tyly Jorthee Ging M., Clisenthyr ), Ve Ol i st
:1{ The NHente Shei G0, Sy, Muombaeg (/‘.-:mlulm'nllvn)
,’ CoteilNu, 122 /05
" St et o Siohe wnd 116 Ola e '
‘é Al Pre taving fa the Olice of the Ctrrinon Pangivecr, "
-i" Ub LLwS Qe U o R P I TR RTIY )
: " VEIFUS -
it ' o
i Lo Un'Gy of Indin Fapte e e Ly
‘ Tha & “retory, et e, . i
Iii ' Cuovertanent . of i, Flow Dutht,
t, . 2o The Gerrlson Frginear,
| MB EWS Clo 10° ape, .
3 The Serelscn Enpfnger,

369 WS, Co vy /°Q, .

see sl RO poate g
|
t Q./uto. 174/95 '
;is Shrt N, Limby ond 14 others . . _ '
All e Srving Inthe Offjce of the Gureison Figlinoer,
868 LWS /v 39 Apo, : _ wessApplicants
;! . . ]
i = versus - '
! . v .
¢ L . , '
Lo Unlon of Wwilg represented by - :
- The Sccrarsry, Defence, S
it . Government of Iudin, New Detht,
;:‘q\; .ge . - !
¥ 2 The Gurrlson Englueer :
iy 868 WS, C/0 98 APd, conlorpondons -
= : S - ol
. | *
i” , For the appliconts tn hotn the coscs t By Advocete Shrt A, Ahined
Uial ! ,
= For the respondents .in both the cunes Uy Advocate St g, Al, Sr. C.Q.S,C.
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CHAUDLIARL), v.C. N
" Mr A Ahined (or the opplicoms, .
o0 i
Tt Mres, All, 8r.' C.G.8.C, for the tespondents, T A U 3
. IR R L B
Uoth these cuges Involve  anmg question and therefore
.ure, belng disposed of by this common order, 3 ? AR
; Focts of 0.A.No.124 of 19g5. N EERY ; _
] ' P . ' | )
 The opplicants belong to Group "C" norvlnu I the Du(oucn
e byt
Departmeit oy clvlllun Ciiployecs, The uppllcmlom In cesuluod to
8pplicants gy sulnl No. 1 -1, 'lhcse nppllcnnts are lrom Inslde
* North Egsterp Reglon and are servlng In dl”erent Capaclties as Cehtrul
R TR ERTEG ’
- Govemment employees In Naguland under GE 868 E\WYS pp /\I’O.
~ Thelr grievance Is that they are belng denied the pnymenl ol _
1) Speclul (Duty) /\llowom.e (SDA) poy ublc under Memo
No.20014/3/83- ClV o[ the Govcrmncnt of | lmllu. Mlu‘ls'l,ry
of Defence dutcd 14.12.1983 rend winy O,M.No.tl(lu)/lli:)/l).
o CIvil-l dated 11,1.1984 i
i) House Rent Allownncc (HRA) os per tlne clrculur No.llOlS/
2/86-E- -11(p) dated 23.9.1986 Issued by the Government
of Indla, Minlstry of Finonce T
\ fo
. ,,‘h c,!, i . .
l / uy. . Speclal Compensutory (Rcmotc Locnllly) I\Ilowum.o SCMRL)
b A )
Y ( " under  {he Ministry of Dt,lcncc letiers No.16037ll //\2
HQ 3 Corps (A) C/o gy APO ond No.U/37209//\(:/I’SJ(u)/IGo/
1’{;  D/iPay)/Service dated 31.1. 1095 T A <
ﬂ: V) " Fleld Service Couccsslon (rsc) vId(. letter: No.lb729/004 i
. i
) . Aetv)(d) dated 25.4.1994 of Armny llcudqunrlcr. New Deln, ’
AP R
, nlthoug,h thcy ure’ cutltlcd 1o get these concessigns, ‘
Although no wrltu.n smtununt hus been fifed, Mr S All,
u;{h)ed Sr. c.G.s.C,, falrly stotes  thot wc muy dccldo the mmlcr
‘“ﬂﬁ’ﬁ (“ N
s | | e
1 '
({w/(,,, o A
Q\ N ) 1 '. ' .|‘\ P
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. e the Hghe of enriter decisions oy the polng ulthaugh e s h!uu'ucllmm l -
' to.s0y on Lehalr of the tespondents  thot they  opposo the claln, ! I;.i;
. , 'L;(
: , |
, . . . . . "’
" Ehets of 0.AN0.125 of jans, g
— el L of 1995 | . ' f‘
"3 The appltcant Nos.1 to |5 (other opplicunts olreudy dolotogy) ' “,'
who belong to Group "Av, rpn, e und "p" cmployed In the Defenca
. ¢ : '!'
Departinent us civillan cimployces nnd bosted In Nagajond thoke a N
trievance that the respondense are denytng ther, 1 benefit of SDA, '
. . i B
HRA, sCaliL) ond  1°SC tlthough  they 1re totitled o get (hese 5
R . ol
LTV o } e N ) . . "\
Concesslons, v |
4, The respondents heove | yot Med wny  witygen stetemeont, . ”
 § [ ! ' .
Howe\'cr. Mr S, All, leurned s, C.G.8.C, laltly states thot wo Ntoy ) ) ,’
» decide the natter bvthe Hght of enrlter declslons un (e point althuug k of o
Ao . I : — :
he hug Instructions o say on Lehall of (he rerpoudents that they : ¢
"] %
oPpose the, claim, . ¢ iy
. f .o t . 4 il!r
. : ;!;
REASONS. SULMON to buth the_coses) 1 a ':ﬁi’s
- H )
_ 1%
5. The uppliconts place reliance upon the O.M, doted 14.12,198) f f;
cafealy e et ’ h : h
R Twhich provides that  Cenral: Goverument  ¢hviltan tmployces, who o ;'g‘
3 . o i
have Al ludig Transter lNabllity will be granted SDA et the rate ‘_ ‘ {;
) i
. ‘ ~ L i
' . e preseribed thereunder per’ mouth on Posting to 81ty statlon |y ‘the . ’
. ro. . 4 N
k0 North's Eastern Reglon.' Likevise, the leqqer of Minlstry of Defunce fl
. [
t1-dnted 31,1,1985 Providess that e Defence Civiting Employtas scrving )y
h 'tv
.-'.' In the newly defined Fleld Arcos end Modifled 17fe)q Ateas will Lo | svir ;o ‘.l
] ‘ ]
YA Qmmud"go payment of. BCAIRL) togathor with  athor ullownncos us ', a ‘i
' oy bc. admissible, The O.M.dated 23,9,1986 Issucd Ly the Ministry o . ':x;"
rrof Flnaﬁcc, (Department .uI_E).pcndlLurcLpruvldcs thut on the,., | i s ' i;
- Tecommendation of e ath Poy Commission 1t has been ducldad ' S
0 i g . . g e it'
' othat the Contrgl Governmont omployees shall 1y umtitlod o Hina, P ‘ '1
. ' ! .
iR/ slal Yusly related (o tholy Py and separandy presclbud , for ‘o ir
"A", "U-l"'ngg,;‘(p;g". "C" closs und "Unclosstficd” ciifes with effect '
.-;;inijsiﬁb\ ' , : v
\, \ ;ﬂ‘”"oy ) ;1/‘ . ‘fo“‘-uaot . ¢
t.,j,ﬂl/'rf‘ * Y, (‘A i
e - it
/ g ‘\?2
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1980 It s mru er provh d[“ tt HR/\ nt the rulcs prescrlbed
Q0 X e B ey

shuoll ho ;mld to ull ¢
I,

mpluyuua (utlwr lltun thosy pwmwu whh UOWH\-

mem homo/hireg nccouunodmluu] without

requieing Wt w muduco
but on compllance with the prescrived procedure

‘ .\undclr. it algo pwvldon -lhut wht.ru HR/\ at 15%
]

" under speclal orderu tlm snme shall Ve glven

\

1

!: roent recoipts,
I :

:S

there-
has buan nllowed»

ns ndmlslble An "/\"
"B-1" gng "B 2"

. clasa cltles and lt shall be admlissible at tha ,lates
3& T nem cless cltles ln othu ateas. 'Ihe
¢

. memorandum Issued by the !
'Army Headquarter -

Org 4(clvll)(d) dated 25.4.1994 Learing No,
.« G(A(Clv)(d) on the subject of FSC to clviilans

16729/ ,

pald from Delence

-
Service Estimates including clvillang employ(.d

In llcu of combntunts
e © - and NCsE (both

_bosted and It- is

“the glven oreos ond the same shall be °

the rates presulbed under the salg

| pald ot
| . however. been
‘ f
i
i

memorandum, it hos,

provided thnt SCA such us UBod climate allowance

etc, shall not be {y nddltlon to these allowances,

rl 6. . The opplicents have bLosed thelr  yespective clutmg
¥ . ‘ v

. ST g
- .-~ .

flled a Clvll coult In“the .court o[ DCUudIcIal), Dimapur, Nagolond,

255/89 maklng the some claims,

4 e e

belng Clvll Sult No,

The clvil: court
by judgmcnt and d(.cn:e doted 19.12,1994 oy ollowed

the cloims
A nnd directed the

respondents to moke the poyment nccordingly,

’lhe clvil court relted upon the declsion of this Tribunal

In O A.Nos.48,
49 and 50 of:

1989 of the Centrol Admlnlslratlve Tribunal,

Ben(.h. The “decree has' not "bLeen” complied with, ™

. o .,ha.ve nhow stated |y

Guwahat|

) onh .these memorandums,
' \ .‘ ' . ‘ ’ .
S 7. lt 8ppears that the applicants In both the cases’ had
[N .
i

n but” the “appliconts * ™"

the applications that they would not procced s

. “
with the executlon of the decree as lhcy have now rcullscd llmt

they had obmlned the decree fron the court which lacked lnhcrcut
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jurisdiction to entettaln and try the suit in vidw of Lhe 'f'hf;hd e
N Y ‘.‘,l{; "2 V!
W . .t' “’ R
bar of jucludiction arising undor the provisions ot Lho L i
it o 5 N
,Apminiatratlve Tribunnla Act und.. therefore, they have s R
e y..-1 @approached thls_Tp1§ung1lFor tellef by these applications, ' f-f
L A ' ' ' . B
. ;.+..8ince the applicants were agitating the claim in respect . S
: A ' f
, i, ©f SDA and HRA in'a wrong forum it is just and proper to- . ;j
... 9ive them the benefit of exclusion of the period of ’ v 'i§
1o PE0DENCY Of the civil suit for the purpose of holding the . {%
7 ¢ . ) ) . f"l':
i, 00dd clalmes within Llimitation in thase applications., The ,,,.H.“;;'qu
ﬁ'“'tgllei sought 4in respect of the other tLwo claims |is > é
‘ - N ]
within jurisdiction. M ;! ‘““‘
. . N “' e
0 ‘ . [
o 8 The question of entitlement for all these H '§
, N ’ o "
i 0 claims in respect of Dbeflence civilian employces hug:“A~ ; §
I .J“e;haustive;y exqmineq‘by us in the decislon in the case . i
! P [ N . . ‘ K .‘:
ng 8.C. Omar, Assistant Executive Engincar, -va- Cartison |»7fﬂ
' Engineer and another (O.A.No.174 of 1993) reported in SLJ g0
; 14 - 4"
f/./ ‘I1995(1) CAT (Guwahati Uench)h He have held in that case v
that SDA’ and SCA(RL) are payable to civilians with All SWE
' H
) India trenster liability pested in Hagaland even if they vl
yet Fleld Service Concessions. We have not accepted the . _
Lo ‘ H
, plea that admissibility " of Field Service Concession !
L ’ . ) ' S
deprives them of these benefits. 1In view of this ‘
) ’ "' " conclusion since facts are identical and as we had also T B
- \
o, ae red . .
et ' referred to the ealrigr decisions in 0O.A.H0.48/09 und o
" ERIIN , .
1 0.A. No 49/89 dated 29.3,1994 in support, we are satisfled
R% NI ! B I
'y§§: ' that'the relief claxmed by the applicants in the Instant B
Vadd " . :
gt SITTY ;
%ﬁ 0pp1icutions reiutlng to SUA and SCA(RL) must: be.allowed, ‘
‘.\J"“ ::‘; ' & vie semaea Lok s1e b gemuerrane o —— T
tj‘j% " Ve, a';here[ot:e' declare  that tiie nppl'ican\.'\‘ “in the '
efélhfoi L, by ben L) :
4§%‘~ reSpective applicatlons ace entlitled to be paid SLA with, .
R iL ’ L] . l\( .
'—11{",) ) ey ] ‘ L) ' '
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\"};A I mr‘; 7 A \' ] [ .:
i /ﬁ’.‘" ~1n4 ASenenes
= A, ! “’“‘"-". . '
! : <, ’."/";7? ! 11
{ ., Vi, @t P 4
¢ , ¥ :'l( '( ..' !' ' » o ‘.
s v ' ! M : 1 ¢! ‘n ¥ ‘l'i
' “ _:l“u%) ¢
~ IV"?T&‘-“',’ N
_n;_zlfw»m-uqu-—ﬂ-,"“ ..umggpfgh:ﬁ:___;;ﬂnuq,;,:u.m+mpu.“,q.N‘w ! ipepepa g el
T T e g v e ;;;’..’.'.;_.._"_‘...,;w.,a-;:l.i.-;jg;-’.l\_:;;',_;. .r\ Lp /‘ VAR 1;
S i
. &
g
‘4‘-}: e 2l ] F
WO RIS heFL G e e - Fo vt e o tean hey am—— - }5



. ) R | : —\‘ é\ ~ | ‘ ‘ ““\‘;‘-_:'A'c ii
| v ‘ , 3
iR R \\‘“' B

oot
'. .

as the cose moy ba, We furlher doclnro.thnt tho a

L up\.uupuuu in . the veapective applioations amnun\:nlud..' _ ‘
Lo bu pald JLA(RL) ulno, with effect from 1.10:1986. For !
"sp@cifylnq Lhnno duten In reapect of Lhese (wo reliefs | E
o | . wa t.nly S upon 0O, n tlo.?(N)M/lﬁ/"h/l‘-tvl!‘A!Hh) :)ahnd ‘
% ';! ) 1. 1? lQUB. This lﬁ cnrnin(nn\ vith the decliaion An 8.¢C.
i; 5 Omor's ceasao (Suprn) 1t is,: houcvor.‘ modo ‘clonr-vkuégxh
:%. this uppl1es only to such of the applicants ‘uho‘;ure_
E {ﬁ, appointed ouLﬂide N.&. Reglon, but ace ponted;ln N.E,
i ;%% ' Begion on tenucte bésis. | *
: L H 1 '
: %ﬂ%' n (9. Conalatently with the view we hove tukon in
' ::i ;_ Omar's case on the nature of FSC and with the view taken‘
?; ;?‘ {.h;” that SDA and SCA(RL) are payable indcpendanly of 15C we
i 'v‘f‘zi ,j: hold Lhat’ uu:'Lhe ’ﬂubjuct the applicanta " in Lhe
_ﬂév; g‘ N B tegpectiye appl}ggtions are entitled to draw Fhe g?me as‘
;i ! Vi 'pruvldud( in Lh? %nttnr of  the  Government ”t..l"d‘n
; E;{Elu'-Lhw,“'Eﬁﬁw 49023?26?/6q/p6<?(ﬁ)<ptrny‘ & Servicaen) dntoed 1311.1991
. ‘Hgtf ‘ ' "_‘“ \,oll.'h p‘t[?ct‘; f.lrm'n l.f\‘.’lWH nub jeect ta faltbhmwent of obhor
% 5 ‘ z ' R con?itgqﬁe.prQSﬁr{bed therein.
i 4. , . ,
é #éig C e 100 Lastly,. in  so lpr' as the claim for HRA is
' ? | e concerned :ve £ollou-our.decision in 0.A.No0.48/91 dated
4 i\é o b 0 22,8,1995 and hold that, under the O.M. dated 23.9.1986
i 13§‘i - b.iteikng the applicants are entitled to draw the nmn'prescriped-
‘ l%;ﬁ : | 1»21{=for B.. class cities.with effect from 1{10.190q€pt the
; é%'f o q‘“(“{- rates . prescribed ,from time to time since 1.10.1986
% %f. .{.ﬁghg;.Hwhéthet“;nmpﬁrgentagembﬁle“RFmﬁ)ﬂQ-EﬁERWQEmélég.p“%}?..
%A;" gl? Tk ﬁ till 28.2;1993- and thereaiter._tg ‘be 4regulated in
$[T "7%?' ‘uccordance with the O.M.N0.2(2)93-k- 2(pB) dated 14. 5.1993
%i 421 with effect from 1.3. 1991 and continved to be paid.
i A
L- b ' 51. ‘For the purpose of the a[oresaid order 1t 18 .

'rmade clear that as now held by the Hon'ble Supreme Court
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the benefit of SDA-is admxssible only to those employeea

s

who are appoxntod -outside the . North Eastern Reglon and

Lo
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I are posted in the Udorth Eastern Reglon. 1t will be open
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, to the respondents to ascertain the case pf each ¥
f/ appllcant for that purpOSQ {f necessary. Further it is
4 . ' L
(f mada ¢lenr that this order han hoon panned on-Lhe footing '
H . . . :
H\ ' that all the applicants in tho two canan nray postud In
2 =0 fi
!‘|M Nagoland. . ' o ol
{.lld:b' ' ’ .
{%5 12, For thae afoveanld veovsons fLollowlhy order la
1‘.‘ : . I .
iﬁ;g_ ,passud: s
£+ LN : . " N '
J‘;"‘_
HE! : AN L0 A N0.124/958 . ore
g;1% . .'n i) It. -is declared . that Lca  §s  payable .from
!“J', i 1.12.1988. : ' - . ,
[F LS
hzﬁ‘ v
Dol ii1) (a) The respondents are directed to pay Lo the
“.‘[ P R
o . . .
};-i t;applicants Special | (buty) Allowance (SLA) with cffect
.‘,g:
Wi .
ﬁfsg ~r-{rom the date of actual posting in Naygaland on or after
" y <+ 1.12.1988 as tho case may be in respect of each applicant
b tar l
Coedd : ‘ , .
)ﬁﬂ- 41..and continue to.pay the same so long as the concession is
s .

admissible. , . .

(b) Arrears from the daita of octunl posting in

R e
PRpRep g

P Nagaland on ¢t uitdr 1.12,1908 upto doto tou boe pald

et

e o o b it 20

within threce months from,the date of receipt of copy of

NI o,
e et At

‘thia Or.‘der‘-. v . . ",
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e i et
v A e mam—

L riid) (a) It-iq'deélaréd that S5CA(RL) is payable: fromwm

- L)

"“51.10.1986{' ] t o ""' [ : ' " ot ¢

1

i

(b) The respondents are directed to pay to 'the
applicants SCA(RL) with effect from the date of actual
s

posting in Nagaland on or aftor 1.10.1986 an the cose moy

.be .in respect of each applicant and to cont inue to pay

\ the same so lon as the concession is admissible. -
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(c) Arrears from the date of actual posting
in . Nagaland: on 'of'w after 1.10.1986 upto date to be
paid within a period of threc months - from the date of

communncg;gnp‘oﬁ this order.
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pay 'the same at the rate prescribed

\
(d) Future payment

to be regulated in accordance:-.i.
. [

Ke) Arreare to be paid as early as practlcable. but N
f . \ ‘g'*
fRi
not later than''a ‘periodof" three months from the date of -
commqnicatlon of this. ‘orderito the" reSpondente. B
N Q! ; . -
- The original application is allowed in tecms o£
42 IR ‘the aforesald order, No order as to costs.% ‘. .
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<§f with't clause (a) above. = | ' : S
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R A \"'!i' ' .-'i-~|‘ } e R
! (a) 1t is declared that rsc is adimissible frop
Y 1.4.1993, ‘ | | " v
We oo o ‘ o . . , -
! ﬂ ' (b) The res ondents are d1rected to extend the FSC
{\: to the applxcants in the prescrxbed manner with eﬁfect
i . .
Q?' o Lrom 1.4.1993 or Lrom the date o[ actual appointment as
B : °
sﬁr, the caso’ may be in respect or each upplicant upto. datae
ity
?g- and to continue to give the same so long as admissible.
‘sl.: ' L Lo 1
h% . Yv) (a) 1t is. declared that HRA  is  admissible as:
ji o ' '
iy indicated beloyw .
'.‘:"j'f ¢ - . v
i v (b) " The reéspondents are directed to pay HRA to the
At ‘
.@ . applicants at the rate as vas applicable to the Central
b - ' R
LN . . Government employees in ‘g, B-1, B-2 class czties/towns
:7: o ﬁor the period fromi1.10.1986 or £rum the actual ‘date’ o£
¥ _— 4-
{5’ appointment ag the cose may be ip resepct of each
e - o '
ﬁj- ’ applicant upto 26.2.1991 and at the rate as may be .
'ﬁ ) ' .'applxcable from time to time as .from 1.3.199}1 upto date -
ii‘ g‘and to contxnue to!
{ S
j hereaften@" o ‘
o : ) ' .
< (e) Arrears to be paid accordingly subject te(ﬁpeu
adjustment of the amount’ as may have already been paid toju;;
the respective applicants during the aforesaid period' _
' LERP L
b.&-ﬂtowards HRA .. BT A
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Government, omployoqu in B, B-1, B-2
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v) (a) b 1t is declared that URAf"st admisgible as
indicated below: | “ Lo ,'
'(b) The responde;ts are directed to pay HRA to the
appllcant&:at the rate .as was app11cable to the. Central o

closs clties/towno,y

g .. - for the per%od from 1 10,1986 or rrom the actual date Qi’
R \ ‘o ) -
4 ! '!_'appoanmept' as + the,; case may ‘be  in .refpect of each
18] 3 L . : -
f] : . applicant wupto 28.2.199) snd  at Lhe yatva S may | Lo
/ ’ applicable from Lime to Lime 08 fcom 1;3,.199) Nple dale
£ S . . .
EE L 7 and to continue to pay the same at the rate prescribed
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Pl hereafter,.
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b} 'fk;{: " . ‘towards HRA.
: e vty - ‘ v
R | S (d}, Future payment to be regulated in accordarnce
1 | ) T N .
‘ d.:&% e , ' '
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In the matter of :=-

t Sianeds
t

C:;722u44ékz&‘

( MD.SHAUKAT ALL)
v

€

Y

. _ :
2 .
CP_No 26p96 ™ G
OA 125/95 g-é
N Limbu & Others ~ DPetitioners Zcﬁ
Vs
AK Nambiar & Others = Contemners
And !

In the matter of -

Show-cause reply submitted by all the

élleged contemners,

: Sth—ééuée‘reglx

The humble alleged contemners submit their

-joint show-cause replies as follows $-

1. ' That as per’ judgement and order dated 24 Au QQET
/95

* OA 125/9
passed by the Hon'ble Tribunal in OA No 125/95 all the

dues have been paid to the applicants on 15 to 17 Jun 96
and nothing left to be paid to them. 1In fact, the judgements
of the Hon'ble Tribunal has been‘implemented by the

Respondents énd the applicants are getting their payments

Tregularly.

2 That due to delay in getting sanction from the
Govt of India, Minisfry of Defence for payment of the

amount directed to be paid by the Hon'ble Tribunal, there

has been‘some delay.

Contde,e2/-

(-4
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3; That the delay in payment wWas not intentional but

beCause of the reasons stated in para 2 above.

4«  That the respondents have mo intension to disopey .

or disregard the orders of the an'ble Trlbunal and for such

delay in full payment the reSpondents may kindly be excused, _

5¢' That in view' of the implementation'of the Judgements
'in question having fully implemented by the respondents,

" the contempt petition is liable to be dropped/disposed of.

| VERIFICATION

I, Major S Debnath, GE 868 Engineer Works Section,
C/0 99 APO, ‘as authorised do hereby solemnly declare that

the statements made above are 'true to my knowledge, belief

" and information, and I sign the verification on this

B day of Septemebr 1996 at Dimapur.,

,, (s Debn%cmM";
! . Major
Garrison Engineer



